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25.9.86_

Service matter proposed o0
be transferred to the Central
Administrative Tribunal,Bombay
&s per the ingtructions from
Bombay office vide lettier
8t.3.4.86., Notification in-
viting objection from the
parties, was notified in, the
notice board of this Couxrt
but no objection is received
in this case.
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